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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 633/2024

NeNvs ltem th!led ``The  curious case  of Delhi's disappearing water bodies"

appearing in The Hindu dated 25.04.2024.

Additional Affidavit on behalf of Ministry of Environment, Forest &
Climate Change, represented through National Wetlands Committee

I,   Pankaj   Verma,   s/o   Shri   Ram   Sagar  Verma,   presently   working   as

Scientist-`E',   at  the   Ministry  of  Environment,   Forest  &  Climate   Ch.ange

(MOEF&CC),   lndira   Paryavaran   Bhawan,   Jor-Bagh   Road,   New   Delhi-

110003, do hereby solemnly affirm and declare on oath as under:-

1.     That,    I    am,    the    above-named    Deponent,    authorized    and    well

conversant with the facts and circumstances of the  present case and

thus competent to swear the present affidavit.

2.     It  is  humbly submitted  that an  affidavit dated  12.09.2024 was filed  by

the  answering  respondent  in  the  present  matter,  inter-alia,  providing

information  available  with  respect  to  the  water  bodies/  wetlands  in

Delhi  as  per  the  SAC  Atlas,  2021   and  informing  that  a  letter  dated

05.09.2024 has been sent to Delhi State Wetlands Authority to provide

the  factual  report with  respect

including the status of wetlands-----i----`:--

to  the ies/wetlands  of  Delhi

brief documents with
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10. List on 07.01.2025 for further consideration."

A copy of order dated 17.09.2024 is annexed as Annexure/R6/2.

4.     It is  humbly submitted that,  in furtherance of the aforesaid  letter dated

05.09.2024,   the  reminder  letters  dated  23.09.2024  and  04.12.2024

were  sent  to  the  Delhi  State  Wetland  Authority.  The  copies  of  said

letters     dated     23.09.2024     and     04.12.2024     are     annexed     as

Annexure/R6/3.

5.     That in  response to the Ministry's letter dated 05.09.2024, the Wetland

Authority of Delhi  has  sent a  status  report dated  12.12.2024  that  has

been  filed  before this  Hon'ble Tribunal  in  OA  No.1117/2024 titled  as

NEWS  ITENI TITLED  ''FROM  OASIS TO  FORSAKEN WHERE  DID"

APPEARING  IN  THE  HINDUSTAN  TINIES  DATED  16.08.2024  vs.

CPCB  &  Ore,  stating  that  the  management  and  restoration  of  1,367

water bodies  in  Delhi,  under various  land-owning  agencies,  are  being

coordinated with a focus on  rejuvenating 631  bodies in the first phase,

with   a   deadline   of   December   31,   2024,   for   completion,   including

encroachment  removal  and  cleaning  through  de-silting  and  invasive

removal,  as  per  the  d-.-s--=-:--==e=;--:=i= IfERE f  the  Delhi High  Court  and
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respect to the identified water bodies in  Delhi. A copy of the said letter

dated 05.09.2024 is annexed as Annexure/R6/1.

3.     That the aforesaid affidavit was taken on record on 17.09.2024 and the

court  observed  that  the  response  filed  on  behalf  of  the  answering

respondent  was   substantially  deficient   in   terms   of  the   information

sought   from    the    state    authorities    and    directed    the    answering

respondent to submit the response at least one week before the next

date  of  hearing.  The  operative  portion  of  the  aforesaid  order  dated

17.09.2024 is reproduced hereunder:

"7.  Response  filed  on  behalf of  Respondent  No.  6-National  Wetland

Committee  is  also  materially  deficient  as  before  filing  of  the  reply

relevant   information   has  not  been   obtained  despite  sufficient  time

having  been  granted.  An  excuse  has  been  put forward  that  a  letter

dated  05.09.2024  was  sent  to  Delhi  State  Wetlands  Authority which

has not been replied to by the same so far.

8. Learned Counsel for Respondent No. 6 seeks four weeks time to file

further response.

..-
9.  Further Action Taken  Reports/Respons

No.3, 5 and 6 at lea_st one week before the

by Respondents

9 fixed.
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Wetland Authority of Delhi.  The detailed status report is annexed  here

as Annexure/R6/4.

6.     That,  as  an  initiative  to  conserve  and  protect  wetlands  in  Delhi,  the

Department of Environment,  Government of N.C.T of Delhi vide order
`1,-

dated 30.10.2024 has issued directions to all the concerned authorities

to   support  efficient  conservation   and   management   of  wetlands   in

consonance with Clause (n) of Sub-rule (4) of Rule 5 of the Wetlands

(Conservation  &  Management)  Rules,  2017.  A  copy  of the  said  letter

dated 30.10.2024 is annexed as Annexure/R6/5.

7.     In view of the aforesaid, the Hon'ble tribunal may pass any order(s) as

it deems fit and decide the present application.

\Dffiur
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verrfued  at  New  Delhi:fo£°EC`RE!Lber,  2o24,  that  the  contents  of

VERIFICATION

Paragraphs of the aforesaid affidavit are true and correct to the best of my

knowledge   and   belief   and   nothing   material   has   been   suppressed   or

concealed therein.

-----i-i::-i---

u,`1?ogsfoS:?i:P:tf-1B
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i+imQLxurTre/R6/i

ii=
Fulg®t:r'nt:/®`n9,la&f#,:UTL

Mlnl8try Of Env!ronm®nt Foro8t a CIlmat® Chano®

Ow®tland® Dlvhalon)
**,

lndjra Paryavara" Bhawan
Jorbegh Road,

New Defhi~110003
Dated: 05. 09y2024

To
The Member Secretary,
Wetland Authority of Delhi,
Department of Environment.
Govt, of National Capital Territory Of delhi,
6th Level, cLwlng,
Delhi Secretariat, I P Estate.
New Delhi~1 10002

Sub:  OA  No.  633/2024,  registered  as  Suo  Moto  on  the  basis  of News  Item titled  "777e
curious  case  of  Delhi's  disappearing  water  bodies"  appealr-mg  ln  The  H.indu  dated
25.04.2024.

Sir'
This has reference to order dated 29.05.2024 passed by the Hon'ble NGT-Delhi (PB) in

OA no. 633/2024, registered as Suo Moto on the basis of News Item titled .'rhe cur.otjs case Of
De/f}i.'s  dl.sappean.ng  wafer bed7.es"  appearing  in  The  Hindu  dated  25.04.2024,  before  the
Hon'ble NGT~Delhi (PB). (A copy of order dated 29.05.2024 is enclosed).

2.  vide order dated 29,05.2024, the Delhi State Wetlands Authority and The Wetlands Authority
of India, i.e., National Wet[ands Committee (NWC) have been arrayed as Respondent No.1 and
6  respectively.  The  notice  to  all  the  respondents  was  issued  on  20,07.2024  (Copy of  notice
dated 20.07.2024 is enclosed).

3.   The  Respondent  No.   6,   i.e.,  Wetlands  Authority  of  India  was  directed  to  provide  the
Comprehensive report in respect of number and status Of wetlandtwater bodies in Delhi before
the next date of hearing. The next dated Of hearins is on  i 7.09.2024.

4.   In view of the above,  it is requested to pr5vid€! §h£I factual status report with respect to the
rfuater  bodies/wetlands  of  Delhi  includir!g  L}rjSf dacsjr«@.its  with  respect to  the  identified water
bodies in Delhi within a week's time.

Enc. as above.

(y?Oa#pr
Addl.Dir/Scientist `E'

©
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pnneJUJJre/f|/2

®

Item No. 06 Court No. 3

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW I)ELHI

Original Application No. 633/2024

News Item titled "The curious case of Delhi's disappearing water bodies"
appearing in The Hindu dated 25.04.2024

Date of hearing:  17.09.2024

CORAM:         HON'BLE MR. JrtJSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent:     Ms. Jyoti Mendiratta & Ms. Ananya Basudha, Advs. for R -  1 & 5
(Through VC) .
Ms. Sakshi Popli, Adv. for DPCC (Through VC).
Mr. Rohan Gupta, Adv. for R -6.
Ms.  Soni Singh, Adv. for CPCB.
Mr.  Gigi. C. George, Adv. for Ministry of Jal Shakti.

OroER

1.        As per office report, Respondent No. 7-Delhi Development Authority

(DDA) has also been served but none has appeared for Respondent No. 7-

DDA and no response has been filed on its behalf.

2.        Let notice be issued again to Respondent No. 7-DDA requiring it to

ensure filing of its response by way of an affidavit at least one week before

the nerct date of hearing and also its representation before this Tribunal

on the date of hearing fKed.

3.        Vide  order dated 29.05.2024,  Wetland Authority of India,  through

its  Chalmian,  Wetlands  Division,  Indira  Paryavaran  Bhawan,  Jorbagh

Road, New Delhi - 110003 India was impleaded as Respondent No.  6 but

as  per  response  fiiiled  by  Mr.  Pankaj  Verma,  Scientist-E,  MOEF&CC  on

behalf of National Wetland  Committee,  there is  no Wetland Authority of

India  and  National  Wetlands  Committee  has  been  constituted  at  the

central  level.  Accordingly,  Respondent  No.  6-Wetland Authority of India
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through  its  Chairman,  Wetlands  Division,  Indira  Paryavaran  Bhawan,

Jorbagh  Road,   New  Delhi  -   110003     is  substituted  by  the  National

Wetlands   Committee,   Ministry   of   Environment,   Forest   and   Climate

Change,  Indira  Paryavaran  Bhawan,  Jorbagh  Road,  New  Delhi.     The

Registry  is  directed  to  make  appropriate  amendment  in  the  Memo  of

Parties.

4.        Responses have been filed by Respondents No.  3,  5 and 6 and we

have gone through the same.

5.        In    its    response,    Respondent    No.    3-Delhi    Pollution    Control

Committee (DPCC) has not mentioned about actions required to be taken

by DPCC and learned  Counsel for Respondent No.  3  seeks  time to  take

instmctions and file further response.

6.        In its  response  Respondent No.  5  has  not provided information in

respect  of all  notified  and  clained/alleged  water  bodies  including  the

water  spread  area  as  per  the  revenue  records  and  the  list  prepared.

Respondent  No.  5  is  directed  to  make  appropriate  survey  of the  water

bodies   that   are   listed   in   the   revenue   map   and   provide   relevant

information  to  the  concerned  authorities.  Thereafter  file  further  action

taken report at least one week before the nerct date of hearing.

7.        Response  filed  on  behalf  of  Respondent  No.   6-National  Wetland

Committee is also materially deficient as before filing of the reply relevant

information  has  not  been  obtained  despite  sufficient .time  having  been

granted. An excuse has been put forward that a letter dated 05.09.2024

was sent to Delhi' State Wetlands Authority which has not been replied to

by the sane so far.

8.        Learned counsel for Respondent No. 6 seeks four weeks time to file

further response.

2

©
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9.        Further Action Taken  Reports/Responses be fiiled by Respondents

No.3, 5 and 6 at least one week before the date of hearing fixed.

10.      List on 07.01.2025 for further consideration.

September  17, 2024
Original Application No. 633/2024
dv

Ann Kumar Tlyagi, JM

Dr. A. Senthil Vel, EM
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F)rlngsojJre/R6/3

R®mind®r~1

gHrfe
FII® NO. wii912024-unL

Mlntetry 8f Envlronm®ntt Foroet a C»matB eh8n8®
Gov®mm®ctt o1 lndla
(WotlandB BM®lon}

lndlra Parya¥araft Etrawan
J®rBagh Road, New D®lhi-11cO03

0at®S Z3.09*2024

T®
The Member Secretary
Delhi State Wetlands Authority,
Department of Environment,
Government of National Capital Territory of Delhi.
6tft Level, C-Vvlng,
Delhi Secretariat, I P Estate,
New Delhi 110002

Sub:  OA  No.  633/2024,  registered  as  Sue  Mote  on  the  basis  of News  Item  titled  .'7he
ct/p.ous  case  of  Oe/AJ"s  d/.sappcar7.ng  water  bod/.es"  appearing  in  The  Hindu  dated
25.04.2024, before Hon'ble NOT-Principal Bench, New Delhi .

Sir'

This  has  reference  to  the  ministry's  earlier  letter dated  05.09.2024,enclosing  the
order dated  29.05,2024  passed  by  the  Hon'ble  NGT-Principal  Bench.  New  Delhi€ wherein  the
Hon'ble tribunal direc:ted all the respondents to file an affldavit in the defined timeframe^

ln  view  Of  the  aforesaid.  the  ministry  vide  its  aforementioned  letter  has  requested  the
factual  report with respect to the water bodies/wetlands Of Delhi including brief documents `vith
respect  to  the  identified  \+.ater  bodies  in  Delhi.  The  copies  of  orders  dated  29.05.2024  and
17.09.2024 as well as m!mstryts letter dated 05 09`2024 are enclosed.

The factual report ls s?ill awai{€d   !t is kilidiy requested to provide the report urgently in the
present matter. .

\p¥aELfr
Addl.  Direc:tor/Scientist-E

Encl. as above.
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F2emlnder-2
u_rgeQ!

File No. vwigneo24Jy`/TL
ministry Of Environment Forest & Climato Change

Cevomm®nt Of India
Owetland8 Division}

Irldira Paryavaran Bliawan
Jor-Bagh Read, Now Delhi-11cO03

Date: 04.12.2024

To
The Member Secretary
Delhi State Wetlands Authority,
Department of Environment.
Government Of National Cap.ital Territory of Delhi,
6th Level, CJwing,
Delhi Secretariat, I P Estate,
New Delhi 110002

Sub:  OA No. 633/2024,  registered as Sue  Mote on  tJie basis of News Item titled "77)e
®utious  case  Of  Dcthi's  disappearing  water  bodies-  appearing  ln  The  H.indu  daited
25.04.2024a before Hon'ble Net-Principal Bench, New Delhi .

Sir,

This  has  reference  to  the  letter  dated  05.09.2024  .Issued  by  the  Ministry  Of
Environment,  Forest & Climate Change,  and reminder letter dated 23.09.Z024, enclosing the
order dated 29.05.2024 passed b¥ the Hon'ble NGTprinctpaf Bench, New Delhi, wherein the
Hon'ble tribunal directed all the respondents to file an affida\di in the defir!ed timeframe.

In vl.ew of the aforesaid, the ministry vide ts aforementiQned fetter dated 05.09.2024 has
requested the factual report with respect to the water bodiesAAretiands Of Delhi including brief
documents  with  respect to  the  identified water bodies in  Delhi.  The copies  Of orders dated
28.05.2024 and  17.09.2024 along with  ministry's letters dated 05.09.2024  and 23.09.2024 is
enclosed.

The factual report is still awa'ited. It is kindly requested to provide the report urgently in the
present matter.

%;pffi
nma)

Addl. Directorrsctenti.st-E

®

Encl. a§ above.
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F]nne?ouTe/R6/qi-
OFFICE OF THE WETLAMD AUTHOFtlTY

DEPAF`TMENT OF ENVIRONNIENT
«c„w]no,6"G#i,oDFerhi¥ggrA€Lfac,fa¥`:APT,:tEftRg?rg.REts&Ffe?ENL#B€,h„teco&

Tale-Fax: al 1.23382736 Emall ceedp8senv.delhl@nic.in

F1(30)AVA/WB/OA-633/2024/2024-25

Th,

Addl. Di rector/§ cientist-i
Ministry of Environment, Forest & Climate Change
Govt. Of India,
Indira Paryavaran Bhawan,
Jar Bash Road, New Delhi - 110003

Date: i *\qharitry

Sub:   Oriainal ADulication No. 633/2024 titled as "News Item titled "The curleus
case Of D®lhi*s disapfrearina water bodies" aDDearina in The Hindu dated
25.04,as24.

Sir,

Please  refer your ema.H datect  04.12.2024 regarding  OA No.  633/2024 titled  as
"News Item titled "The ourious case of Delhi's disappearing water bodies" appearing in

Thg Hindu dated 25.o4.2o24.

In  this  regard,  please  find  enclosed  herewith  status  repert  in the  above  said
matter.

Encls: As above

Member Secreta ry
Wet!and Authority of Delhi

F1(3o}AVA/VVB/OA-633/Z02AI2024-25 \qr}Th ~ii~            Bate:   \L\\L\2B2}|+

Copy to,-

1.   PS to Pr. Secretary (E & F), GNCTD

Member Secretary
Wetland Auth6rity cf Delhi

®
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OFFICE OF THE WETLAND AUTHORITY
DEPARTMENT aF ENvlRONmENT

"c,,wng'T6®T&:T#:eEF:!N2:gg;Z##ELET::#on:g¥eR##B#:ItE:S?|®L,m„ooo2

Fi{32)/wAfwB/QA-iiima24fzo24-as(?*qu.rr              Date:     li|i*tbe2.¥

ffiLEL:_:£#H#TDE#Dg:E=o:FRfe?Er#Ti4glIrEFETRI"meD'££T'EtRF¥d5ffi

1.    The instant matter is pertaining to the disappearance Of water bodies in Delhi.

2.    Water bodies are Spread over the entire area of Delhi. These water bodie.s are under
the management and control of different authorities which have ownership of the land
on which Such water bodies exist.

3.    Preserfely  water  bodies  in  Delhi  are  being  maintained  by  different  authorities  under
whose jurisdiction  they fall  and  their  maintenance  is  being  done  by the  land  owning
agencies,  It is submitted that reconciliation of 1045 water bodies in  Delhi is completed
through coordination with 16 land owning agencies in whose area the water body falls.

4.    Hon'ble Delhi High Court in the matter WP(C) No. 9617/2022 titled as "Court on its own
motion Vs.  Govt. Of NOT of D6lhi & Or§.   directed that, "lt was informed that there are
1,367 water bedie§  {1,045  listed water bodies  and  322  other water  bodies  identified
through satellite imagery).

5,    Hon'ble   Delhi   High   Court  vide   Order  dated   08.04.2024   in  WP(C)   No.I  9617/2022
directed to complete Ground Truthing of 1023 water bodies out of 1367 (including 322
identified through satellite imag@ry}.

6 '   £:t#j:rg tB; *:rteef!3::i:: :::'%[:b:?t¥ertd tRh:V:enpuoertp#ea#aT:n#tah%rfi;'ri:: %rrte8tr:aunt:

rejuvenate 631  number Qf water bodie`§  out Of 1045  listed water bodies in first phase
through the land owning agencies. It is also to submit that 322 additional sites identified
by GSDL were ground truthed by Revenue  Department and a§ per the report only 43
numbers Qf sites were found visible on the field. Details are follows:-

®
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S. District Tota Number Ground Truthing Report Total No, of
Nos. (1367) Water Bodiesprioritizedfor

Listed Sites  . NO.  Of No. Of eite§'  Wder
identified Vvater requested to rejuvenation in

Bodies through Bodies be entered in lst Phase
(1045) Satellite prioritized Revenue

imagery by for records.
GSDL(322) rejuvenation[nlstPhase(Outof1045). (Out of 322)

1. East 46 4 6 0 6
2. North East 32 15 11 a 11

3. Shahadara 28 9 6 1 7
4. North 196 79 143 0 143
5. North West 135 32 100 4 104
6` §Outh 135 55 64 14 78
7. South East 50 17 22 4 26
8` Sout`h West 274 56 209. 7 216
9. Vvesit 64 Z2' 39 3 42
10+ New Delhi 62 12 17 3 20
11. Central 23 21 14 7 •21

T®tal 1045 322 631 43 6T4

7.    Vvet[and  Authority  of  Delhi  requested  Revenue  Department  to  map  these  new  43
number of water bodies and enter the same into the revenue records and further a plan
may be made by land owning agency for the restoration/rejuvenation Of the water body.
If the  water  body  pertains  to  other  la`nd  owning  ageney  same  may  be  intimated  to
Wctland Authority. The reply from Reve"e Department is awaited.

8.    Wet!and  Authority of Delhi  has  requested to the concerned  land  owning  agencies  to
clean  the  water  bodies  through de-silting  and  remove  flceting  and  other  invasive
aquatic plant §peeie§ or else any other technology siriting local conditions and submit
the report.

9.    Last   Meeting   of   Wetland   Authorfty   of   Delhi    h;§   been   conducted    under   the
Chairmanship of Chief Secretary,  GNCTD on 09.08.2024 and the  District Magistrates
were  directed  that  completion  of the  restoration  of water  bodies  has  to .be  ensured
through  the  District Committees formed  by the  Hon'ble  Delhi  High  Court order dated
08.04,2024 (W.P{C} No. 9617/2022) and it shall be ensured without fail that the work is
completed  after  removal  Of  encroachment  before  31.12.2024.   Copy  af  minutes  i§
attached.

10.  Wetland  Authority <of  Delhi   had   directed  the   land-owning   departments  vide   letter
No.F.5(16}AVAIWB/DIRECTIONS/2023-24/3403-3400    dated     30.10.2024     to     take
several measures towards protection Of wafer bodies under their jurisdiction as well as
restoration  and  rejuvenation  of water bodies.  Copy  of directions dated 30.10.2024  is
attached.

(Shyam Sundar Kandpal)
Member Secretary

Wetland Authority ,Of Delhi

®
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oFFreE oF THE mrETLANme ARTHroE:ITV
p,5F!,:nT:::6:;N;-::|V::I;3E;%:eo::!!i:;i:lit:_:;¥ra;:::=Ee::";:3.:,.:?:F,?eEeL®:,

W8balte: hmB::I)idBaghd]edbiinouft*fl¥c.in

No[F5{i&}rmAIWB/BiRECTlaNs •2*' tl -¥ELq •            Dated:   i©

EL#ESHE°E_TUHNEPE±XL±Tri##fu°NF#pEOTc#ENFPsAE##:#.H%EE-EEi#
3:Off PM.

Sixth  mgeting  of the W©tland  Authority  Of Delhi  (WAD),  GNCTD was  held  under

the  Chairmanship Qf Chief Secretary,  DgJhi with the members Of Wetland Authority  and

water body Owning ageneies/their nffminees lsoking after management Gf water hadies Qn

Fridayf  89.C8.2824 at 3:OC PM  in the Confenenee Hall~ 2]  Delhi  Secretariat Building,  New

Delhi+ List Of participants is annexed as Ann€xure A.

With the permi8Sion of the Chief §ecrctaryt the Member Secretary Sf the Authority

Dr. Suneegh BiJay,  CEO,  DPGS welcomed thg memhers Qf the authority and highlighted

the main issues taken up by the authQrity in previous meetings,

Thareafter,    Dr.    K.S.    Jayachandran,    8pl.    8ecret#ry    (Environmerit)    gave    a

pre§enfation an the progre§§ made in conservation `and management Of Wetlands as well
as the action taken in pursuance of previous m©©ting of tine Authority.

The Autharfty was briefed Shout the judicial directions towards prcteetion Of water

bodies  such  as  Hon'ble  Supreme court of lndia's Qrdgrs in Writ Petition  (a)  (Civif}  No{§).

Z3Q2QQl  directing pr8tectien of water bedi€g in €oinpliaflee with Wet!ands (CGnservatiSn

and  Management}  Rules,  2017.  Similarl¥  Han'hle  NGT,  in  QA  N®,  32§/2015,  (u.  Col.

Sarvadaman  Singh  Qber®i Vs.  UniQn  Cif India  &  Ore.)  had directed  preparation of action

plans for restoration at all wetlands, and observed that there can be ns dispute that water
bQdieg   play   Significant   role   in   recharge   Of   ground   watgr*   preventing   soil   erosion,

harnessing  rain water and  maintaining  micra-climate  in  area,  and  need for conservation

and protection Of water tsodies is thug abviQus.

®

533



The Statutory duties af the AuthQrity under the We{iand Ru[©s"go17 inS!uding its mandate

was apprised to the members of the Authority. The progress made §o far aglain§t the§s

stgitutory duties were apprised to the Authority as presented tr©low:-

1.        Listing of wetlands

1.1       The Authorfty hB§ so far ljsied  1045 Wetlands in  Delhi ba§sd  upQn the reports of

Court  GQmmission©r (Wa€©r Bodies}*  HQn'ble  Delhi  High  Court afld  Departmental

sttbmis§iQns and UID numbers were al!citted to 1045 water bodies.

1.2       The listing of the second tranche of 322 water bodies reconcilad through  8afellite

imagery  of  GSDL,  Jal  §hakti  Ministry's  Firs.I  Census  F`©port  {§  in  progress,  The

authority directed that the listing be completed expeditiously.

[Actian: Wetland Authority of D©Ihi]

2]        PreEraraton of Briof Ehetlments

2{1       The Authority was  briefed that 710 brief documents  has so far been  prepared  in

coQrdinatic}n with the !arid ®rming department.

a.2       Chiof seoratary, Delhi directed preparation of brief documents for 674 water bedie§

which   have   been   ground   truthed   recent[#   §Q   that   their   nc!tificatioris   Can   bg

examined.

[AGtion; Wetland Authorfty of Delhi,
Di§triSt Magistrates and Land owning departments]

3.        Ftecommendatian of wetlands for regulatiSr!

3.1        lt was  informed  that Technical  GQmmittee  eon§i§ting  Qf six wet[and  experts  was

formEd  Qn  01,07.Z021  and  SQ far Seven  meetings  were  hard  and  as  a  result  20

water bodies vrere prioritizsd for immediate notification. The authority directed that

the prioritized wat@r bodies shQu!d be processed for immediate notifieati®n.

[Action: Wetland Authority of De[hi]
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4 Notification

4.1       lt was  briefed  that  draft  notification  Of three  water  bodies  such  as  Sanjay  Lake,

Smriti Van  (Va§ant  Kunj}  and  Tikri  Khurd  Lake were sent to  DDA for cammems.

DDA  had  replied  that  thaLarea  of  Sanjay  Lake  and  Smriti  Van  Q/asant  Kunj}

already notified under Forest Act 182?.

(Action:  DDA]

4.2       Chief  Secretary  queried  about the  said  notifications  and  asked  DDA  to  confirm

whether final notification under Forest Act has been completed.

4.3       Draft notification of the fourth wetland which. is welcome Jheel,  was gent to MCD

for comments and their comments are being examined.

4.4       It was decided that notification of prioritized water bodies be expedited so that their

long term protection {s ensured.

4.5       Additional  Chief  Secretary  (lFCD)  mentione!d  that  the  comments  from  the  land

owning agencies on draft notification should not b© Open ended and should be time

bound given a period of 30 days so that the notification of prioritized water bodies

can be expedited.

[Action: Wetland Authority of Delhi]

5.         Comprehensive Diaifal Inventory

5.1       It was briefed that the Govt. of India web portal acts as single point access system

that synthesizes information on wetland sites,  projects,  initiatives and tfainings. Till

now 473  Brief Documents has been uploaded on Wetlands Of India portal,  by the

Wetland Authority.
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&.          F*esto ra ifetit=

6.1       The ftutharity was briefed that restorat®n acti®fis are encouraged and m®nitored in

caordinatioft with 1 © water body cwriing agencies. Out Of 1387 water badie§, all the

watgr bodig§ were ground  truthgd  and  it wes§ found that 874  watgr  bodies were

found existing on the ground. In terms af the land owning depertment, DDA ho§tsd

the  largest  number  Qf  water  bgdigs  (&32)I  vahile  in  terms  cf  the  district-wise

distribution,  South West district had  the maximum  which  is 216  number Of wafer

bndies.  The  breakup  of  remaining  693  water  bedi©8  was  algQ  briefed  to  the

members Of the Authority

6.2       The  Hon'ble  High  CQurt  Qf  Delhi  ift  Hon'b!e  HC  WP  (C)  7§84/2018)  QFdBr dated

08.04.2024 had directed R€t/enue Deparfuent ta prepare estimates for restoration

of w#tfr bodies after ground truthing for which the time lines were 30.05.2824.

6.3       Chief 8ecrefary directed  ]FCD  Deptt.  to  undertake the  rejuvenation  of 674 water

bodies on a war footing, and District Magistrates should ensure eempli@nees Of the

Hon'ble Delhi High Court .

[Actinn: lFCD a nigtrict Magistrates]

6.4       The  budgct&ry  funding  for  re§tQration  ®f water  bodies  may  bg  ©ourc©d  from  the

GramQdaya Scheme as far as urban areas are ceneem©d; while HVBB can fund in

areas where GramQdaya S¢heme will not be able to fund.

[Actiom Bi§tri¢t NIagi§trates & nevelopment Deptt.I

6.5       The Hon'ble Delhi High court had also dhect©d that appropriate measures shall b©

taken   for   making   entries   of  water   bodis&   in   revenue   recerd§   by   a§§igning

re§pSnsibi]ities Sf each  of such water body to Specific offlSer, "h¢ shall visit Such

water body every fortnight to ensure its upkeep and  proper maintenance,  "strict

Magistrates  were  directed  to  ensure  eempl©te  action  in  this  regard  in  letter  and

8pirfe.

[Action: District REagistrates]

a
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6.6      The   District  Magistrates  were  also  directed  to  explore  public  participation  for

operation and  maintenance activities of water bodies in  accordance with direction

Of said Hon'ble High Court order.

[Acti®n : District magistrates]

6.7       The  Hon'ble  Delhi  High  Court  had  also  held  Committee  responsible  for  ground

truthing and rejuvenation of these water bodies and execution Of projects at ground

at District Level   for each of 11  Districts consisting of:  District Magistrate,  Revenue

Deptt.  GNCTD;  Deputy Commissioner,  MCD  tin  case of NDMC  include  Secr®fary

NDMC:  and  in  case  of  Delhi  Cantonment  Board  include  CEO  Delhi  Cantonment

Board):    Superintendent    Engineer   DDA,    Superintendent    Engineer   DJB    and

Superintendent Engineer I&FC Deptt.

6.8       The  District  Magistrates were directed that completion  Of the  restoration  Of water

bodies has to be ensured through the District Committees formed  by the  Hon'ble

Delhi  High  Court order dated  08.04.2024  (W.P(C)  No.  7594/2018)  and  it shall  be

ensured  without  fail  that  the  work  is  completed  after  removal  Of  encroachment

before 31.12.2024.

[Acti®n: District Magistrates in coordination with land owning departmeftts]

6,9       Special secretary (Environment) also pre§@nted  Hon'ble National Green Tribunal's

order dated 01 [06.2020 (OA NQ. 325#015) regarding restoration/creation of model

ponds wherein  all  District  Magistrates were directed to ensure ag far as po§sible
atleast one  pond/water body must be restored in every village. Seven Districts has

already  identifiedl 18  wct[ands  so far and the  remaining  District  Magistrates was

directed to comply with  Hon'ble  NGT's direction.  The identified  model  ponds shall

be monitared by the District Magistrates.

EAction : Distriet Magistrates]

®
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7.        ffirestiane  fo  land  fflnfnfnfl  aaenciEa  under  ififstlantia  f`€onserraticn   and

RAanaH¢miBnt} RLileis. £81?.

7.1       One  ®f the  statutory  duties  of Wetland  Auth®rfty  Of  Delhi  i§  t8  issue  neeeB§ary

directions  for  gongarvatien   and  6usfainahle   managemgnt  Of  wgtland§  to  the

respaeedve imp!ementin© g!gfan#ies,  Dffifi diifectiBn& to engt±re that eerta}n acti¥ii§e3

€encroafihrnents{    C&D/§e!#¢sg©    di§pasai,    psrm&nBm{    asnstruction}    sftalj    Be

prchibitsd within wetlands.  and that prGhifaifed  afitivities  are taken  cG#nizaf.Ge Of[

gwift!¥ actgd upon and removed, if needed througlt €#isthg me#hanigm8 c}f 8TF fop

encraa¢hme*ut remov&l¢ The Authtir{ty. dis¢u8§ed the draft direction and &pprSved

the same.

[Action: Wct]&nd Auth®rifty of DBlhH

7.2       Fr. Ssfretary (EnwhQnment} alsS felt that the work §stim&tion of fgstc*ration should

Be   based   upGn   law  cost   restoratic}n   techniques   eempl©fel¥   in   ljn©  with   the

regtoratiSn  guidelines  raleaged  try  CPCB  and  Mini&tny  Qf  J8l  Shakti  anti  highly

capital  infensi¥e  activities  Su€h  a§  conGrctizatiSn  and  boundgr¥ wall  €Qn5trttction

sh¢uld be avoided.

[Action: lFCD a Distrigt Magi8trate§]

7.3      GSDL was directed to purchase DGPs and give necessary training to the District

MagiStrate§  scj  tfro&t  watsr  belies  are  properly  getrfeneE±al  and  referenced.   Pr.

Secretary (Environment}  irifermed that  DPcf  should  also da the prceurement of

DGP§ and provide t® District Magistrates.

[ActiSn: SSBL a BPCC]

S*           Prcteg±i®ft Sf NI8icr we±!=gE__g_E`

Tikri rmnd :

a.1       DDA  i8  atready  under  Hon'ble  NGT  direc:tions  to  remove  enercachapeiits  and

undeftak§   beautifig:ation   Of   the   water   bQdy`    DE}A   has    undsrtaken   §gv€ral

encroachmeftt removal drives* and as par inform&tien available with the authority a

bighas  land  (Z©00  §q.  yards)  of encroachment  have  been  removed.  BOA  was

directed   te   Submit   the   total   area   of   Sn#roaehment§   in   the   lake   and   the

enSroafhmsftt removal plan.

[A€ti®n: DDA]

®
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Natafch Jhal :

8.2      Additional  Chief  Secretary  (lFCD)  mentioned  that  there  are  three  drains  from

Haryana emptying polluted waters into the Najafgarh Jheel and lFCD had written a

fetter in this regard to Haryana State Gc!vt.  He desired that the commerits of IFCD

be also factored in future deliberations on the issue.

Bhalswa Lake :

8,3       DDA is already under directions Of Hon'b!e NGT case CIA No.105re021  disposed

off  on   21,05,Z021   to  plan   remedial   measures   needed  to  be   undertaken   by

concerned department:

1)      Cow dung from diary owners into storm water drain into lakain;to damage

storm  water  drain  -    Interceptor  cirain  ta  intercept  incoming  dung  into

supplementary drain {DJB)

2)      DJB was constructing RCc box drain fortrapping (2022)

3}      Repair Qfdamaged Storm water drain by PWD

4)      Construction  Of  damaged  Boundary  wall  by  DDA  along  Bhalswa  dairy

village

It was informed that Hon'ble Delhi High Court is also monitoring the rejuvenation of

Bhalswa  Lake  in  OA  No,  105/2021  where  the  Hon'ble  High  Court  directed  fthe

Chief Secretary to take  note  Of the  newspaper reports  pertaining to drying  up  of

Lake Bhalswa and threat of encroachment in`the Said area.

DDA,  DJB  and  PWD  were  directed  tg  expedife  necessary  actions  and  submit

action  taken  reporfe  and  ensure  compliance  to  Hon'ble  Net  and  Hon'ble  Delhi

High Court's directions.

[AStion: DDA, DJB & PWD]
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8.        Grievance framework

9.1       The Authorfty was informed that Grievance conmittee§ mere constituted in every

District vide Authorify'§ order dated 01.0?.2021  with the mandate as a mechanism

for  hearing  the  grievances  raised  by  the  public  on  wetfands  falling  under  their

respective jurisdietion. Major Grievances related to wate!r bodies was briefed to the

Authorfty and are presented as below alongwiith concerned distriefe:*
I     Mamoor pur  (District: North)

I     Ghewara ((District: North west)

I     Hiranki (District:  North}

I     Prasad Nagar Lake (District: North)

I     Pooth Khurd (District: North)

I     Holambi Khurd (District:  North)

I     Lam  Fur (District:  North)

•     Najafgarh Jheel (District: South west)

1     Mayapuri (District: SQuth west)

I    Ashoka Park, New Friends Colony (District: South East)

I     Mundka (District: West)

9.2      The  major issues in these! water bodies were sewage discharge and .solid waste

dumping. District Magistrates were directed to take up such disturbed water bodies

on priorities for restoration.

[Action : District Magistrates]

9.3      To  deal  with  the  manpower  shortage   in  the  Wetland  Authority  of  Delhi,   the

Authority requested the Services Department to pest One Section Officer and one

Ag§istant Section Cffiicer on diverted capacity.

[Action: Services Depapement]

9.4      The  Authority  approved  the  proposal  to  engage  an  institution,  organization  or

public agency, to assist the authority in coordination, monitoring Of implementation

Of   action   plans   through   various   line   departments,   undertake   measures   for

enhancing  awareness  within  stakeholders  and  local  communities  on  values  and

functian8 of wetlands

[Action: Distriat Magistrates and All land owning agencies]
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9.5       Pr.  SEESre{ary  {Environmffint)  the  Vice  €feairman  ¢f  thg  Authority  raiteratgd  that

District Magistrates nggd t8 be prQactive and utilize tire exi§#ng  m©Ghanism§ 8uch

aa  District  Committees  constituted  fry  the  H®n'bie  High   CSuri  a&  welt  a§  the

gfatutory  instituti#nsl  mBSftani§m  ¢f E}istfiet Grig¥anee  Ct*mmit{ge§  cofi§tituted  by

Wstfand AuthCirity of Delhi vide Order dated al .a?.2021.

9.6       CQn€Iuding the meeting, Chief 8gcrefang d±feeted thais?4 water bedies existing on

ih© field area raw titS immediate priority and they §trall be g€o taggBd on a mi&sian

mode  in  one month  incorporating  all  boundary coordinates alengwith  the  Khasra

Numbers  and  ensure  re§toratian  Qf the  wafer  BBdie©  as  per  Han'ble  E}elhi  High

C®urt.

[Actian: Distriet Magistrates]

9.7       Chief seoretary further directed that the District Magistrates shall be the cuBtedian

of the water bodies and ensure {frat the direStions ®f the Authority a§ well as the

crueia{   order   of   the   Hon'frle   Delhi   High   CQurt   dated   08.04*2024   {WP   (a)

7594/2018) are complied with, in the letter and spirit, without fail.

[Actiam District Magigtmates]

Member Secretary
Wetland A"thority ®f Delhi

The meeting ended with thanks to the Chair+

F. NO,F5{i6}MAAVBfDiFEECTION§j2023-24ffafres ~ $2pr# a,            Datsd:    i Q\j &\/}ng%rfei.

T®,

1.     Vice chairman, Delhi bev6[®pm5nt AuthSrity, Vikas sadan, IRA, New Delhi {MemBer}
£~      CQmmiasiongr,  MCD, 9th Fl®ar,  Br.  SPM Civic Cghtre, Mints Road,  Dglhim Q2 (Memher}
3.     Commissioner-cumsesrctary  (t}ev.),  D©valapm@nt  Department,  €NCTD,   Under  Hill

Road,  Delhi-110054 {REemBef)
4.      Secretary  (Ftevenue}/Divi§ienal  Commissioner,  R6vef"e  Department, GNCTD, 5,  Sham

N&th Mars,  Delhi-54 {Mermber)
6.      Thg!  Pr,  Secretary  (Environment},  D©partment ®f  Environment,  Gavt.  of  NCT  of B8!hi,

Delhi Secrct&riat, New Delhi ("emher)
6,      The  Pr.   Secretary  {PWE}},   Public  Works  Departmeint,   Govt,   of  NCT  Of  Delhi,   Delhi

Secratariat,  Nffw Delhi{Member)
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7.      The  Pr.  Secretary  (l&FC),  lrrigatiQn  &  Flood  Confrol  Department,  GNCTD,  Umdsr  Hill
Road, Delhi- 54 (Member)

8.     The  Seoretary  (Deptt.  of Fisheries),  Fisheries  Department,  GNCT of Delhi,  Under  Hill
Road, Delhi-54 {Member)

9.      The   Seerefary  (UD},   Deptt.   of  Urban   Development,   Gowi.   of  NOT   Of  Delhi,   Delhi
Sacrefariat, New Delhi {Member)

10.   The  Secretary  {Tourism},  Department  Of  Tourism,  Govt.  of  NCTD,  Vika8  Bhawan-lI,
Delhi {RAember)

11.   The  Chief  Executive  Officer,   Delhi  Jal   B®ard,   Govl  of  NCT  Of  Delhi,  Varunalaya,
Jhandewalan, New Delhi (Member)

12.   Print;ipal Chief ConservatQr of Forest, eovI. of NOT of D`elhi, Vika§ Bhawan,  New Delhi
(Member)

13.   All District Magistrates, Govt. of Net of Delhi
14,   Addl.  PCCF of the regiSna! office of Ministry of Environment,  Forest & Climate Change,

Lucknow (Member)
15,   Member  Seoretary,   Delhi  Pollution  Control  Committee,  GNCTD,   lsBT  Building,Delhi

(Mgmber)
16.   Director, Delhi Zoo, ZcStogical Garden of Delhi, Mathura Road, New Delhi (Member)
17.   CEO,. DPGS,  Department of Environment, GNCTD, C-Wing, 6th Level, Delhi Seoretariat

Building. New Delhi -110002 {"ember)                                                   /
18.   Member Secretary,  Biodivgrsity Board Of UT,  Delhi {Member)
19.   CEO, Delhi Cantonment Board, Kirby Placef New Delhi (Member)
flo.   Sh.   Manu   Bhatnagar,   Pr.   Director,   lNTAQH,   71,   Lodi   Estate,   New   Delhi-110003

(Member}
21.   Prof.  S.K.  Singh,  Delhi  Technological  University  (DTU),  Shahbad,  Daulatpur,  Bawana

Road, Delhi-110042 {Member)
22.   Sh.  I.H.  Khan,  PCCF  {Retd,),  E-87/1,  Abul  Fazal  Enclave-I,  lllrd  Floor,  Jamia  Nagar]

New Delhi-110025 (Member)
23.   Dr.   Man   Singh,   Professor   &   Project   Director,   Water   Technology   Centre,   Indian

Agricultural Research Institute (lARl}, Janak vihar, Puss, New Delhi-110012 {Member)
24.   Managing  Director,  Geo  Spatial  Data  Ltd.  (G§DL),  Govt.  of  NCTDS  Vikas  Bhawan-ll,

Delhi (Member}
25.   Head of Delhi unit of CGWB, Central Ground Water Boardf N?w Delhi {Member)
26.   Stjperintending Arehaeologist, Archaeological Survey of India,  GPO CQmplex,  Block-D,

lllrd Floor, Puratatva Bhawan,  lNA, New Delhi -11cO23 (Member)
27.   Director  (Environment),  Govt.  Of  NCT  of  Delhi,  Delhi  Secretariat&  New  Delhi-110002

{rmBmher)
28.   Director General, CPWD, A-Wng, Room No,-111, Nirman Bhawan, New Delhi-110011
29.   Secretary    (ACL)-oum-HOD    (Arehaeology),    SNCTD,    Department   of   Archaeology,

Vikas'B' Block,11 floor, Vlkas Bhawan-2, Upper Beta Road, Civil Lines,De"-110054
$0.   Managing  Director,  DSIIDC,  N-36.  Bombay  Life Building,  Connaught Circus,  New Delhi

-110001

$1.   CEO,   DuSIB,  GNCTD,   'Cwing,4th   Floor,  VIkas   Bhawan-ll,Upper  Bela   Ftoad,   Civil
Lines, Delhi-54

32.   C.E.a,  Delhi  Wakf  Board,  GNCTD,  Vikas  Bhawan-fl,  A-Wing,  7th  Floort  Upper  Bela
Road, Delhi-  54

33.   Vice Chance{lor, Jawaharlal Nehru university, New Delhi -110067
34.    Director  General,  Archaeological  Survey  of  India  (ASI), Dharohar  Bhawan, 24-  Tilak

Marg,  New Delhi-110001
35,   Registrar, Indian Institute of Technology (llT), HauzKhas, New Delhi -110016
36.   DGF, South Forest Division, Near Karni Singh Shooting Range, Tuglaqabad, Delhi-66
37.    DCFf  North Forest Division, Kam!a Nehru F`idge,  Delhi-07
38.   DCF, West FQre§t Bivi§ion,  Mandir Marg,  E}elhi-60
$9.   DCF, Central Forest Division, Kamla Nehru Ridge, Delhi-07
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40,   Sh. Sanja¥ Kum&r Khare, Chief Engineer {HQ & QAC}j NQdal Qffleer] Water Bodig§,
BOA, E-3, firound FIQort Vika§ Sadan, lNA, NEE be*hi-11SQ23

41.   Sh.  Anil  Kumar Gupta,  Chief Engineer,  MCD/(NQdal  GfflSef, Water BHdies),  enh F!oQr,
Dr.  §PM Civic Centre, Mints Road,  Etelhi -1 ioQ$2

42.   §h.  Anil  Bharti,  SupemtendJng  EngineeR/Neda]  Qffleer  (Water  B¢dy},  Delhi  J&l  Board,
A-Bldg, Varunala¥a, Jhand#wa!an, De[hj -1`1eeQ§

4S.   Sh.  Man®j  Garg,  &Liperintending  EngjneerS  DC 2{  CPWD,  NGdal  Officer,  Water BodieSt
CPWD,  Vigyan B#8wan Circtg,   New Delhi -110011

44.   Superintending    Engineer,    NSdal    OffiGgr,    Water    Bodies,    D©lhi    urban    Shelter
Improvement    BCiard    {DUSIB},Office    Gf   the    Exeeutiv©    Engineer,        G~11t    DUSIBt
First Floor, Cirele Offies Building,   Rang Pratap Baght   Delhi-i l0007

4§.   Sh.  P&wan Aggagivalt Executive Engineer (CD-i2)/Nodal Off{cer-Water Bediest B§IIE}Ct
D§llDC Site oille©t Auchandi road,  Bawana,  B©!hi-11 H039

46.   Executivs  Engineeneivil/Nodal  Officer-  Water  BQdigs,  Jawahar  Lal  University  (JNU),
New Delhi - 1 18067

4?.   Sh`   K.K.   Tripathi,   Executive   Engineer  (CD-lI},   Nod@l   Offlcer,   Water  BQdiGs,   {ndi&n
lnstitutg Of Technalngy (llT},  Hare Khan,  New Delhi -110016

48.   Sh.  Kulveer Singh[ AGM  (Civil)I  NTPC Ltd„  Badarpur Tharmal  Power Station,  Mathura
Road, New Delhi -110803

Gapy to:-
1.     DivigiQma!  CommissiQngf~oum-Secretary  (Rg#.}.  Rev.   D6pEL,  GNCTD,  5*   Sham  Nato

Marg,  I)elhi-84
2.     asD to C"ef Secretary, 5th Level, A-Wtngt  Be!ni Se€retariat[ New Delhi-110Q02
3.     PS  ta  Pr.   Secretary  {E&F},   Environment  Dfiptt„  GNCTB,   8th  Level,   C-wing,   Delhi

Secretariat,  New Dlh{-110002

-,...--

Member Seer@tary
Wetland Auth¢rity of Delhi
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orFiee oF THE WETLAMD AUTHORITy
DEPARTmENI oF ENviRONwhENTt GovT. oF N.c.T. oF DELHI'€""#.asgfae+##t::;rm##RE:iicoca

t^leeaile: I]tto:lfroma.dewhaewlLnfe.In

F.5(16}AVAMfB{DIRECTION§j2023-24/h±hGq_rt3iaQ,

ORDER

Dated : a \i&\L£Th ,,

Whereas  it  i§  necessary  to  expedite  protection  and  restoration  of  Water
Bodies in  Delhi  in a time bound  manner and to support efficient conservation
and  management of wetlands  in  t}onsonance with  (Wetland  [Conservation  &
Management] Rulg§, 2017).

Therefore,  in exerei§e Of powers under clause (n) of sub-rule (4} of Rule 5 of
the   Wetlands   (Conservation   &   Management}   Rules,   2017,   the   Wetland
Authority of Delhi issues the following directions for compliance and necessary
action by all concerned authorities :-

1.        Protection  of water  bodies  under  one's  jurisdiction  through  the
following actions:

(1)      The  following  actMties  shall  be  prohibited  within  the  wetlands,
namely'

(i)        conversion for nan-wetland uses including encroachment of
any kind;

(ii}       settirig    up   Qf   any   industry   and   expansion   of   existing
industries;

(iii)      manufacture    or    handling    or    storage    or    disposal    of
construction   and   demolition   waste   covered   under   the
Construction   and   Demolition  Waste   Management   Rulesf
2016;      hazardous     substances      covered      under     the
Manufacture,  Storage  and  Import  of  Hazardous  Chemical
Rules,   1989  or  the   Rules  for  Manufacture,   Use,   Import,
Export    and     Storage.    of    Hazardous     Micro-organisms
Genetically   engineered   organisms   or  cells,   1989   or  the
Hazardous      Wastes       (Ma'nagement,       Handling       and
Transboundary  Movement)  Rules,  2008;  electronic  waste
covered under the E-Waste (Management) Rules, 2016;
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solid waste dumping;
dischange Of untreated wastes and effluents from industries,
cities, towns, villages and othgr human Settlements;
any  construction  of  a  permanent  nature  except  for  boat
jetties  within  fifty  metre§  from  the  mean  high  flood  level
observed in the past ten  years calculated from the date of
commencement of Wetland Rules, 2017; and,

(vii)     poaching.

2.        All concerned authorities shall ensure that:-

(i)       the  above  prohibited  activities  in  water  bodies  are  taken
cognizance of,  swiftly acted  upon and  removed,  if needed
through   existing   mechani§ms  of  STF  for  encroachment
removal    constituted    try    the    office    of    the    Divi§ional
Commissioner,   Govi,   of   NOT   of   De"   vide   order   no.
F.36(35}            Div,C®mm/Pt,File/201 /1038-1045 '          dated
26.03.2014,   or   the   grievance   committee   constituted   in
Districts vide F.5(01 )AVAI2019/519-53i  dated 01,07.2021.

(ii)       Complete ground truthing  and getrtagging  of water bodies
which are listed but are yet to be ground truthed.

(iii)      Identify  all  remaining  unlisted  water  Bodies]  ensure  listing
along with gee tagging and  preparation  of brief documents
of all water bodies in the cQncemed jurisdiction  as  per the
definition  of  Wetlands  in  Wetland   Rules,   2017  with  th`e
master list of the Wetland Authority of Delhi{ so that none of
the  water  bodies  in  Delhi  is  left  unlisted,  unmapped  and
documented under the statutory framework.

(iv)      Undertake   measures   for   enhancing    awareness   within
stakeholders    and    local    communities    on    values    and
functions Of wetlands.

(v)      Consider  the  objections,   if  any,   referred   to   by  Wetland
Authority Of Delhi from the concerned and affected persons,
during the process Qf notification of wetlands in the district
by the Government of NOT of Delhi.
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3.        FafstoratiQn   and    reju¥enatian   Of   water   bSdi#©   in    ma§pective
juri§diSti®H through the following actions:

TheF ccmeemed authariti8§ Shall also take measures to regtare and
rejuvgnate all wstlands in the jurisdistiQn either dep&rtmentally or
througfi work departments gucit a§ DJB,  I&FC Department,  PWD
gtc.  and §uperviss their implementation in a time beuntl mannerE
in   line  "'th   thg   management  plan   prepared   en  the   h&Sis   ®f
guitieline§ set by Wetland Authority Of Delhi. The bread guidelines
are ast follows:

{a}      Wafer   body   §hQuld   be   cleaned   through   BIG-rem©diatiQn
measures,  de-§ilting,  agra#on3  reemoval of fi#ating  and  Other
invasive   aquatic   plant-§p©cigs   ®r   any   ®thSr   t®chnolggy
Suiting local Conditions,

{to}      Share-line of the water b@die§ should  bs proprarly feneed to
protect  them  from  encroachment.   Inlet  and  outlet  Of  the
water Bedy ShQuld be Strengthened.

(c}      Inflow  of  d®me§tic/  indu§lrial  Sewage  into  the  water  body
Should  he  arrested  and  Only  t'reated  effluent  adhering  to
§tartdards  pres&ribed  by  £PCB  may  he  al!awed  into  the
water body.

€d}     Catchment  area  treatment  tyia  afforestation,   Storm  water
drainage managerment, silt traps* eta. may he underfekgn.

(e}     Water  front  dsvelopmerri  around  the  water  hQdy  may  hg
taken  up,  keeping  in view the  ec®-system  hasgfi  approach
for the aquatic body,  conforming to prevalent envircmmental
legis[atiQn and maintaining  Social and Gw!tural sanctity Of the

place, in cansQnance with Wetiand Ru}e§ 2017.
{f)      Creation of public spaces may be taken up to ensure public

eye and v}g{lanee to protect from encroachm'gmt or throwing
garBa8e.

(g)      Participation      of      private      Sector,      €®mmunity      ha§ed
orggnizatiams, philanthropiG foundatiorts may be en#Quraged
in rejuvenation and maintenance of water bedies`

(h)      Plantation plays a significant role in ab§QrptiDn Of StQrm and
rainwater for maintenance af ground water table,, prevention
fit Soil  erasiQn  and  run-off and  encoLlrage growth  of natural
habitat for flora and fauna.
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{i)       Undertake   plantatifin   ngar  wat©f   hodie§,   pufalic   §p©ces,
parks  and  Qn  raadsid©  to  impr®ve  green  ¢ovgr' and  water
cycle.

ti)       Monitor qualify of water in the seleded body on regular basis
at leafit eight tim®8 a year,  cammuniGate the quality data to
Wetland Autharfty af E}©lhi and undertake appropri&fe action
to improve wherever negeesary.

The    land    Owning    agency    or   dapartmerfu    Shall    prepare    a
management  plan  containing  r€stQration  a6tians  in  line  with  the
cat#hment area and watE!rsh€d principlag and on the basis of the
guidelines  set  by Wet!and  AuthQrily  Of  Delhi  in  cor!sonancg  with
Wetland Rules 2017.

iii        After getting the management plan, duly approved by the wetland
Authority Sf Delhi,  the  land  Owning  agenG¥  Shall  ensure that the
work plan and estimates be prepared `departmentally/intern,ally or
through work departments Such as PWD, DJB, lFCD etr}.

iv        The budget for the implementation of the restoration project shall
he  planned through  the deparimenta!  hudggt Of the land  owning
department  /  agency.  AMRUT  guidelin6S  also  allow  funding  for
rejuvenation Of watsr bodies.

Identify  mechanisms  for  convenge`nce  of  implementation  Qf  the
managemelit   plan   with   the   existing   development   p}an§   and
programmes.

4.        SuhmEs§ian af timeling§: The water BQd¥ owning ageney shall §utrmit
timelines  on  the following  actions for water  bodies  in the district within
1§ days:

{i}        Ground   truthing    and   gee-fagging    Of   lCi23   water`bedie§    in
Ar¥nexure-I which are yet te be ground truthed (136¥~344=i 023)

(ii)       Identification   Sf  unlisted   VIater   bodies   and   communication   to
Wetland Authtirity Gf Delhi along with geQ Go®rdinates,

{iEi}      Preparatiori of bhef dooument§ and  management plan contalning
re§toratiQn actions thy land owning agencies of all water Bodies in
one'S jurisdiction.
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(iv)      Preparation     Of    estimates     for     restoration     prQject§     either
departmentally  or  by  work  departinents  €PWD,  DJB,  lFCD  etc.)
after approval of management plan cotttaining restoration actions
by Wetland Authority Qf De".

(v)       Restoration of water bodies either depaitmentally or through work
departments.

5.       Submission of action taken reports: Regular monthly reports shall Be
submitted by the water body owning agencies to the Vvetland Authority
of  Delhi  by  7th  Qf every  §ucaeeding  month  clearly  showing  progress
against declared timelines.

6.       Moniforing of projects through Delhi'§ etsamiksha Dashboard: And
whereas, the  Planning  Deparfuent Of GNCTD shall add  all the above-
mentioned  actionable  points  on  Delhi's  e-samiksha  Dashboard  for the
purpose of monitoring, after the receipt of timelines. Wetland Authority
of Delhi will  help  Planning  Department in on-boarding the water bodies
ground truthed  so far against the respective  land-Owning  departments,
and  as  a  continuous  process,  the  remaining  water bodies]  when they
are ground truthed.

7t       Respons"Iities  and  Liabilities:  And  whereas,  to  ensure  clarity  in
ownership   of   work,   clear   responsibilities,   complete   adherence   to
deadlines and the accountability of Qfflcer§ directly dealing with  it,   the
heads  of  the  land  owning  departments  would  submit  the  names  of
Nodal  officers  within  15  days,  who  shall  be  pe.rsonally  responsible  for
ensuring  completion  of the  all  the  above. directions within the  declared
timelines,  and  any failure  of such  nodal  officer to  ensure  execution  of
the projects / works / responsibilities within the time[ine stipulated in the
action plan will  make such nodal officer liable for disciplinary as well as
criminal proceedings for wilful disobedience of the orders passed by the
Hon`ble Courts,  and also for criminal disregard towards  protection and
conservation  of water bodies as well  as 'their failure to  discharge their
constitutional  Obligation to the citizens to provide clean  environment fey
protecting the scares sources of water.

(Shayam Sdride]r T€andpal)
{Member Secretary)

Wetland Authority of Delhi
Govt. of NCT of Delhi
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4.

Additional  Chief  Se€refary  (Revenue}  eum  Divi§ional   G©mmigsiSner,
GQwit of NCT Of Delhi, 5 Sham Nath Marg`, Delhi-54.
Pr. Secretary (l&FciS GNCTD, End Flaar, 5/9, under Hill RSad, Delh`i
Principal   §e€retary   (PWD}t   G®#t,   Of  NOT   Gf  Delhi,   5th   F}¢Qr,   Delhi
Secretariat, I,P. E§tate, Delhi -02.
Chief     Exgcutive     Officer,     Delhi     Ja[     Board,     Varwnalaya     Ph-ll,
JhandewalanS Delhi
Principal gscretary, Department Gf Enviro'nment & Forest, GNCTD
Commissioner,  Municipal  Corporation  Of Delhi,  9f  Floor,  Dr.  SPM  Civic
Centre, Minto Road, Delhi
Vies Chairman, Delhi Development Authority, Vikas Sadan* }NA,  Delhi
SScretsry]   Bepariment  af  ArchaeQIQgy,   CBMCTDr   (ACE),   8'   B}SSk{   11
floQr{ Vikaa Bhawan-2, Upper Be[a Road, Civil Lineal Delhi-110054
Additional   Principal   CHief   Conservator. Of   Forests   (APCCF}j   Vikas
Bhawan, A-Block, 2nd Floor, I.P, Estate, New Delhi

10.   Memkeer Secretary, Wet!and Autfuority c!f Delhi
11.   Chief   Exeouijve   Officer,   Delhi   urban   Shelter   Improvement   Board

(DUSIB}, Punarwas Bhawan, I.P. Estate,  New Delhi
12,   Managing  Hirectc>r, De" State Industrial & Infrastructure Dew elGpment

CQrp©ration  Ltd.  N-3S,  BCimkay  Life  Buil`ding,  CBn"aught  Circus,  New
Delhi

13*   Director General, CPWD] Nirman Bhawan, New Delhi
14,   Director General, Arehaeological Survey of India, N.ew Delhi
15*   C.ECi,  Delhi Wakf Board{ GNCTD, Vikas Bhawanmll, A-Wing, 7th FIQQr,

Upper Be[a RQad,  Delhi
16.   Chairman   and   Managing   Director.   NTPC   Limited,   NTPC   Bhawan,

ScOPE CGmp!ex, Institutional Area, LGdrii RQad, New Delhi
17.   Vice Chancellor, Jawahar Lal Nehru University, New Delhi
18.   Director & Officiating C;hairman,  Ill, Hauz Kha§,  New Delhi

Copy t® (For lnformatiGn}:

1,    Pr. Secretary to Hon'ble Lt. Governor, Ggvt of NOT Of Delhi.
2.    Addl. Secretary te Hon'ble Chief Minister, Govt of NOT of Delhi.
3.    Secretary to Deputy HQn'bl© Chief Minister, Govi Qf NOT of Delhi.
4.    Secretary to H®n]ble Mini§tef (Environment a FQrests}, GQvt Of NCT af

Delhi'
5.    Secrctarie§ to Hon'ble Ministers, GQvt. of NCT Qf Delhi,
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6.    Secretary, Ministry of Jal Shai€€i', €awtr ®f India, §hram Shakti Bhawan,
New Delhi-01.

?*    §egretary,   Ministry  Of  Environment  &  F#re§t  and  Climate  Change,
6®vt. of India, lndira Paryavaran Bhawan, Jortragh FtQad, Ne" Delhi.

8,    Chairman, New Delhi Munieipal C®un€ilhpalika Kendra, New Deifei-©1.
9.    Commi&siCiner  of  Policef  Delhi  PQ(ice  He&dquarfer5[  Jai  Singh  R®ad,

New Delhi-01.
10,  Chairman,  Central  PollutiGn  CSntrol  Board,   Parivesh   Bhawan,   East

Ariun  NagarS Delhi-32.
11.  Pr. Secretary, Finance  Department, Govi.  Qf  NOT  of  Delhi,  4th  level,

Delhi Sefretariat, I.P. E8tats, Delhi -02,
12.  Pr.    Secretary    Cwm     Development    eommis§ioner,     Development

Dep@riment,  Gowi. ¢f Net of t}elhi, 5/9, under Hill Road{ Delhj~54.
13.  Chief Exe¢utive Officer, Delhi CflntSnm©nt BSardS Delhi Cantt,  Delhi.

{Shayam Surider Kandpal}
(Member Se€retary}

Wetfand ARItharity of Delhi
Govt. af NCT of Delhi
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F]nnexure|R6/J~--__
OFFICE OF THE WETLAND AUTHORITY

DEPARTMENT OF ENviRONmENT, eevT. OF Nc*T. OF DEW+It€"iL###l'-##JffiE::#%#h:#coo2

F.ctl 6)/WAM/a/DIRECTlohls/z:g2orfu{FdTrtlTiQ,      ""UBEiaT:i|-. \`a\Leii ,

ORDER

Whereas  it  is  necessary  tQ  expedite  protection  and  restoration  of  Water
Bodies in  Delhi  in a time bound manner and to support efficient conservation
and  management of wetlands  in  consonance with  (Wetland  [Conservation  &
Management] Rules, 2017).

Therefore,  in exercise of powers under clause (n) of sub-rule (4) of Rule 5 of
the   Wetlands   (Conservation   &   Management)   Rules,   2017,   the   Wetland
Authorfty of Delhi issues the following directions for compliance and necessary
action by all concerned aiithoritie§ :-

1.       Protection  of water  bodies  under  one's  jurisdiction  through  the
following actions:

(1)      The  following  activities  shall  be  prohibited  within  the  wetlands,
namely,

(i)        conversion for non-wetland u;es including encroachment of
any kind;

(ii)       setting    up   Of   any   industry   and    expansion   of   existing
industries;

(iii)      manufacture    or    handling    or    storage    or    disposal    Of
construction   and   demolition   waste   covered   under   the
Construction   and   Demolition  Waste   Management   Rules,
2016;      hazardous      substances     covered      under     the
Manufacture,  Storage  and  Import  of  Hazardous  Chemical
Rules,   1989  or  the  Rules  for  Manufacture,   Use,   Import,
Export    and     Storage    of    Hazardous     Micro-organisms
Genetically  engineered   organisms   or   cells,   1989   or  the
Hazardous      Wastes       (Ma.nagement,       Handling       and
Transboundary  Movement)  Rules,  2008;  electronie  waste
covered under the E-Waste (Management) Rules, 2016;
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solid waste dumping;
discharge Of untreated wastes and effluents from industries,
cities, towns, villages and other human settlements;
any  construction  of  a  permanent  nature  except  for  boat
jetties  within  fifty  metres  from  the  mean  high  flood  level
observed in the  past ten  years calculated from the date of
commencement of Wetland Rules, 2017; and,

(vii)      poaching.

2.        All concerned authorities shall ensure that:-

(i)        the  above  prohibited  actMties  in  water  bodies  are  taken
cognizance  of,  swiftly  acted  upon  and  removed,  if needed
through   existing   mechanisms   of  STF  for  encroachment
removal    constituted    by    the    office    of    the    Divisional
Commissioner,   Govt.   Qf   NOT   Of   Delhi   vide   order   no.
F. 36(35)             Div.Comm/Pt. File/201 /103g-1045             dated
26.03.2014,   or   the   grievance   committee   constituted   in
Districts vide F.5(01 )AVAV2019/5i9-531  dated 01 `07.2021.

(ii)       Complete ground truthing  and gee-tagging  of water bodies
which are listed but are yet to be ground truthed.

(iii)      Identify  all  remaining  unlisted  water  bodies,  ensure  listing
along with geo tagging and preparation of brief documents
of all water bodies in the concerned jurisdiction  a§  per the
definition  of  Wetlands   in  Wetland   Rules,   2017  with  the
master list of the Wetland Authority of Delhi, so that none of
the  watar  bodies  in  Delhi  is  left  unlisted,  unmapped  and
documented under the statutory framework.

(iv}      Undertake    measures   for   enhancing    awareness   within
stakeholders    and    local    communities    on    values    and
functions of wetlands.

(v)      Consider  the  objections,   if  any,   referred  to   by  Wetland
Authority of Delhi from the concerned and affected persons,
during  the  process  of notification  of wetlands  in the district
by the Government of NOT of Delhi.

®

552



3.       Restoration   and   rejuvenation   af   water   bodies   in   respective
jurisdiction through the following atidons:

The concerned authorities shall also take measures to restore and
rejuvenate all wetlands in the jurisdiction either departmenfally or
through work departments such as DJB,  I&FC Department,  PWD
etc.  and supervise their imp!ementation in a time bound manner,
in   line  with  the  management  plan   prepared   on  the  basis  of
guidelines Set by Wetland Authority of Delhi, The broad guidelines
are as fo[lQws:

(a}     Water   body   should   be   cleaned   through   hio-remediation
measures, de-Sifting,  aeration,  removal of floating and other
invasive   aquatic   plant-species   or   any   cther   technology
Suiting local conditions.

(b)     Shore-line of the water bedies should  be properly fenced to
protect  them  from  encrQaGh.ment.   Inlet  and  outlet  of  the
water body should be strengthened.

(c)      Inflow  Of  domestic/  industrial  sewage  into  the  water  body
should  he  arrested  and  only  treated  effluent  adhering  to
standards  prescribetl  by  CPCB  may  be  allowed  into  the
water body.

(d)     Catchment  area  treatment  Via  afforestation,   storm  water
drainage management, Silt traps, atc. may be undertaken,

(e)     Water  front  development  around  the  water  body  may  be
taken  up,  keeping  in view the ego-system  based approach
for the aquatic body,  conforming to prevalent environmental
legislation and maintaining social and cultural sanctity of the
place, in consonance with Wetland RulBg 2017.

(f)      Creation of public spaces may be taken up to ensure public
eye and vigilance to protect from encroachment or throwing
garbage.

(g)     Participation      of     private      sector,      community      based
organizations, philanthropic foundations may be encouraged
in rejuvenation and maintenance Of water bodies.

(h)      Plantation plays a Significant role in absorption of storm and
rainwater for maintenance of ground water fable,. prevention
of soil erosion  and  run-off and  encourage growth  of natural
habitat for flora and fauna.
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{i)       Undehake   p!antatian   ngar  water   bodies,   puhlic   Spaces,
parks  and  on  roadside  to  imprQ¥e  green  cover and  water
cycle.

ti}       Monitor quality ofwatE!r in the §electgd body on regular Basis
at least eight tim?s a year,  GQmmunicafe the qua+ftyrdataL-fa
Wet{and AuthSrity`QiH5tFT5Hdeindedake appropriate action
to improve wherever neees§ary.

The    land    owning    agency   or   deparim©nt    Shal]    prepare    a
management  plan  containing  restoration  ainions  in  line  with  the
catchment area and watershed principles and on thg basis Of the
guidelines  set  by Wetland  Authority  of Delhi  in  con§®nance  with
Wetland Rules 201 ?.

iii        Aifer getting the management plan, duly approved tly the wetland
Authority  Of Delhi,  the  land  owning  ageney  shall  ensure  that the
work plan and estimates be prepared departmental{y/internall¥ or
through work departments such &8 PWDr DJB, lFCD eta,

iv        The budget far the implementation of the restoration project Shall
be  planned through  the departmental  tsudget of the  land  owning
departmfant  /  agency.  AMRUT  guidelines  also  allow  funding  for
rejuvenation Of wafer bodies.

Identify  me€hani§ms  for  €onvengence  of  implemen*atiQn  Of  the
management   plan   with   the   existing   development   plans   and
p`rogramme§.

4,        Submis§ion of timeling§: The water foQdy owning agency shall suhmit
t}melines on  the following  actions for water bodies  in the distriBt within
15 days:

(i}        Ground   truthing   and   gee-tagging   of   1023   water   bQdie§   in
Annexure-I which are yet t® be ground t"thed (136?~344=1023}
ldentirlcation   of   unlisted   vrat©r   bodies   and   communication   to
Watland Authority of Delhi along with geQ coordinates.
Preparation of brief documents and management plan containing
restoration actions by land owning agencies of all water BQdie§ in
ane's jurisdiction.
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(iv}      Preparation     of    estimates    for    restoration     pmjgctg     either
departmenfally  or  by  work  deparfuen¥s  {PWD,  DJB,  IFCD  e[c.)
after &pBreyal ¢f m@nagemeat plan coffitaining restBratiGn actiQng
by Wct!and Authority of Delhi.

(v)       Restoration of water fe®dies either dapartmenta[Iy or through work
d&partments t                                                    __`_-

§.      Submission of action taken reports: Regular monthly reports shall be
Submitted by the water body owning agencies to the Wetland Authority
of  Delhi  by  7th  of every  §ueseeding  month  clearly  showing  progress
against d©clared timeline§.

8,       Monit¢ring of projects through Belhi'S a-Samiksha Da§hfooard: And
whereast the  Planning  Department of GN€TD Shall  add  all the above-
m@ntjoned  actiDnaB!e  points  on  Delhi`s  a-§amiksha  Dashhoard  for the

purpese of monitoring, after the receipt Qf timelines. Wftland Authority
of Delhi will  help  Planning  Department in on-boarding the water bedie§
ground truthed  so far against the respective land-Owning  departments,
and  a8  a  continuous  prQces§,  the  remaining  water bedie§,  when  they
are ground truthed.

7t       Respon§iBiliti®S  and  Liabilities:  And  whereas,  to  ensung  clarity  in
awngr§hip   of   work,   e!ear   responsibilities.   complete   aclherence   to
deadlines and the aceountability Of afficer8 directly dealing with  it,   the
heads  Of  the  land  owning  depeftments  would  Submit  the  names  of
Nodal  officers within  15  days, who shall  be  personally  responsihie for
ensuring  completion  cf the  all  the  ahove` directions within the  declared
time!ine5,  and  any failure  of Such  nodal  offieer to ensure execution  af
the projects / works / respon§ibi[ities within the timeline stipulated in the
action plan will  make §ueh nodal officer liable for disciplinary as well a§
criminal proceedings for wilful disobedienGe of the orders passed by the
Hon`ble Courts,  and also for criminal disregard towards  protection and
conservation  of water bodies  as well  as 'their failure to  discharge their
constitutional  obligation to the eitizen& to provide clean  environment hy
protecting the §carc@ sources Of water.

{Member Secrctary}
Wetland Authority of Delhi

Govt. of Net of Delhi
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Additional  Chief  §ecrefary  (Revenue)  cum  Divisional  Gommi§sioner,
Govi. of NCT Of Delhi, 5 Sham Nath Marg`, Delhi-54.
Pr. Secretary (l&FC), GNCTD[ 2nd Floor, 5-/-g-,"n`da-r`-F]ill rio-ad,  Delhi
Principal   Secretary   (PWD),   Govt.   of  NOT   of  Delhi,   5th   F[QQr,   Delhi
Secretariat, I.P. Estate, Delhi -02.
Chief     Executive     Officer,     Delhi     Jal     Board,     Varunalaya     Ph-ll,
Jhandswalan, Delhi
Principal Secretary, Department of Enviro.nment & Forest, GNCTD
Commissioner,  Municipal  Corporation  af Delhi,  9'  Fleer,  Dr,  SPM  Civic
Centre, Minto Road, Delhi
Vice Chairman, Delhi Development Authority, Vikas Sadan. INA, Delhi
Secretary,   Department  of  Archaeology,  GNCTD,   (ACL),   8'   BIock,   11
floor, Vikas Bhawan-2,  Upper Bela Road, Civil Lines, Delhi-110054
Additional   Principal   Chief   Conservator' ef   Forests   (APCCF},   Vikas
Bhawan, A-BIock, 2nd Floor,  I.P. Estate, New Delhi

10.   Member Secretary, Wetland Authority of Delhi
11.   Chief   Executive   Officer,    Delhi   Urban   Shelter   Improvement   Board

{DuSIB), Punarwas Bhawan, I.P. Estate, New Delhi
12.   Managing  Director, Delhi State Industrial & Infrastructure Dev elopment

Corporation  Ltd.  N-36,  Bombay  Life  Buil,ding,  Connaught  Cireus,  New
Delhi

13.   Director General, CPWD, Nirman Bhawan, New Delhi
14.   Director General, Archaeological Survey of India, New Delhi
15.   C.E.a,  Delhi Wakf Board, GNCTD, Vikas Bhawan-ll, A-Wing, 7th Floor,

Upper Bela RQad,  Delhi
16.   Chairman   and   Managing   Director,   NTPC   Limited,   NTPC   Bhawan,

SCOPE Complex, Institutional Arear Ledhi RQad, New Delhi
17.   Vice Chancellor, Jawahar Lal Nehru University, New Delhi
18.   Director & Officiating Chairman,  lIT, Hauz Kha§, New Delhi

Copy to (For Information):

1,    Pr. Secretary to Hon'ble Lt. Governor, Gpvt of NOT Of Delhi.
a.    Addl. Secretary to Hon'ble Chief Minister, Govi of NCT of Delhi.
3.    Secretary to Deputy Hon'ble Chief Minister, Gout Of NOT Of Delhi.
4,    Secretary to Hon'ble Minister (Environment & Forests), Govt Of NOT of

Delhi.
5.    Secretaries to Hon'ble Ministers, GQvi. of NCT of Delhi.
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6.    §eeretary, Ministry of Jal Shakti, G®vt, Sf India, §hram Shakti Bhawan,
New Delhi-01.

7`    Secretary,   Ministry  of  Environment  &   F#re§t  and  Climafe  Change,
Gout, Of India, !ndira Paryavaran Bhawan, Jarhagh Road, New Delhi.

8.    Chairman,  New Delhi Municipal CQun#il*`Palika Kendra* New Delhi-01.
9.    CammiBsioner Of  Police,  De"  PQliee  Headqusrter§,  Jai  Singh  RQad,

New Delhip 01.

10,  Chairman,  Central   Pollution  Control   Board,   Parivesh  Bhawan.   East
Ariun Nagar¥ Delhi-32.

11.  Pr, Secretary,  Finance  DepartmentS Gout.  Qf  NOT  of  Delhi,  4th  level,
De(hi Secretariat, I.P. E§fate, Delhi -C2,

12.  Pr.     Secretary    Gum     DevelQpmBnt    ±Qmmi§§isner,     Development
Department, Govt. Of Net of Delhi, §/8, Under Hill Road, Delhi-54.

13,  Chief Executive Officer,  Delhi C&ntonment BQsrd,  Delhi Cantt,  Delhi.

--`   -?--

{Shayam Sunder Kandpal}
(NIember Secretary}

W@tland Authority ®f Delhi
Govk of NOT of Delhi
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